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An Act further to amend tke indian TarX Act, 1894. 

IIEREAS it is expedient further t o  amend the Indian 
VIII of 1804. w Tar% Act, 1894, for the purposes hereinafter appear- 

ing;  I t  is hereby enacted as follows :- 
I B. (1) This Act may be called the Indian Tariff (Amend- 

ment) Act, 192G. commencement. 

(2) It shall come into force on such date as the Governor 
General in Council may, by notification in the Gaze'tte of 
India, appoint. 

~ i r  of ISM. 2. I n  the Second Schedule to the Indian Tariff Act, 1894, 4;g:;;;tof 

there shall be made the amendments specified in the Schedule 
to  this Act. 1804. 

THE SCHEDULE. 

(See section 2.) 

1. After Item No. 10A, the following Item shall be in- 
serted, namely : - 

I' 1013 Sticlr or Seed Lac." 
2. I11 sub-head (a) of Item No. 12, for the figures and words 

" Cilh, Gth, 8tl1, 9th or 10th itcin " the figures and morda " 3rd, 
4th, 6th, 7th, or 8th sub-head " shall. be substituted; and for 
the words " the 1st or 3rd item ", the words " that Item " 
shall be substituted. 

3. I n  Item No. 15, after the word " hay-tedders " the word 
c 6 hay-presse~ " shall be inserted. 

4. I n  
Price A~z~za 1 0 ~ 1 d d . l  1 



(b) sub-heads (3) and (4) shall be omitted, and sub-heads 
(5) to (10) shall be re-numbered as (3), (4), (5), (6), 
(7) and (8), respectively; and 

(G) i n  sub-head (3) as so re-numbered, for the words " gas- 
guns and rifles " the words " gas guns, gas rifles 
and gas pistols " shall be 'substituted. 

8. After Item No. 46B the following Items shall be in- 
serted, namely : - 

Indian T a ~ i f f  (Amandntent) . [ ACT xvrr t 

: I 

4. I n  Item No. 34A, for the figures " 20 " in the entry in  k -- lhe Fourth ~011xun the-figwe-"-5" shall be substitntea; - - -- . 

[ 5. I n  Item No. 34B, for the entry in the fourth column the 
following entry shall be substituted, namely : - 

L 16 1)er cent. or Rs. 5 per pound of Saccharine contents, 
B whichever is higher. 
I 
! 
t. 

6. For Item No. 41 the  f o l l o w i ~ l ~  Item shall be substituted, 
namely : - 

f 

. . . '1 Oi l  . 13s. 9. 

, . Ad z.u13re?jz . 5 per eciit." 
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Imperial 
gallon, 

Ad valorem 

I \~INERAL OIL- 

(1) which bas its fl,uliing point at  or above 
tno hundvecl degrees of Fahrenheit's ther- 
:iio~ne+er, an1 i u  or,liuarily uscd for the 
batching of jutc or otlicr fibre ; 

(2) which lias its fla bing point at or above 
two huiid~el dog ee; of Fahrenheit's ther- 
moii~eter, and is such as is not ordinwily 
ufied fo: an) c t l~e r  pnrpose than for lubricn- 
t i w  ; 

(3) which has its flashing point at  or a b ~ v e  
onc bul~dred a i d  fifty degrees of Pahren- 
Iie'f's thcrinomclcr, an4 is anch as ia not 
ord~narily uscd except as f uel or for some 
sanitary or hygienic purposc. 

Rs. 10. 

One aiina aud 
fou'r pies. 

73 per cenl." 

!I 

k 7. I n  Item No. 42- 
: (a )  for snb-head (1) the following shall be substituted, 
B namely : - 
t 

'. ( I )  Firearms, ii~cluding gas and air gnns, ' Each ! gas and air rifles and gas and air ~listols, 1 
I ; not otherwise specified (see Nos. 8GA and 
1 b 141). 
, t I 

Hs. 15 or 30 per cent. ad  
valorem, whichever iq 
higher." . 

1 



it OF 1926.1 Indiaa Tar ifj. ( A ~ n e n d m e ~ t t )  . 
i 
i 9. ~ b r  I tem No. 51R the following shall be substituted, 
1 namely : - 

I '  The following textile machinery alld apparatus by whatever 
power operated, namely:-Healds, heald cords and heald 
knitting needles; reeds aud shuttles; warp and weft prepa- 
ration machinery and looms ; dobbies ; Jacquard machines ; 
Jacquard harness linen cards ; Jacquard cards ; punching 
plates for Jacquard cards ; warping mills ; multiple box sleys ; 
solid border sleys; tape sleys, swivel sleys; tape looms; wool 
carding machines; wool spinning machines ; hosiery machi- 
nery; coir mat shearing machines; coir fibre willowing 
machines ; heald knitting machii~es ; dobby cards ; lattices and 
lags for dobbies. wooden winders ; silk looms ; silk throyjng 
and reeling m a c h e s  ; cotton yarn reeling machines ; sielng 
machines ; doubling machines ; silk twisting machines. cone 
winding machines ; piano card cuttin machines ; hirness 
building frames. card lacing frames; %awing and denting 
hooks; sewing d read  balls malring machines ; eumbli finish- 
iiig machinery; hank boilers; cotton carding and spinning 
machines; mail eyes, lingoes, comber boards and comber board 
frames; take-up motions; temples and pickers; picking 
bauds ; and printing machines ". 

10. I n  I tem No. 54, the word " ink " shall be omitted, 
arid after the words " but excluding " the words, figures and 
braclrets " ink (see No. 46D) and " shall be inserted. 

11. '1 Item No. 74 the following shall be added, namely .- k " not otherwise specified (see No. 10B) ". 
12. After I tem No. 86 the followiilg I tem @hall be inserted, 

namely : - 

ORNAMENTAL ARMS of an obsolcte pattwn 
possessing only an antiquarian value ; maso- 
nic and theatrical an I failry. dress sa-ords, 
provided t,hey are virtually l~seless for 
offensive or defensive purpases ; and d ~ h s  
intendvd c.xclusively for domestic, agricul- 
taral and ir~dustrial yurlloses. 

15 per rent." 

13. I n  Item No. 103, after the word " cement " the words 
and brackets (" other than Portland cement) " shall be insert- 
ed. 

14. I n  Item No. 126, for the words and figures " entry 
No. 42 ", the words and figures " entries Nos. 42, 86A and 
141 " shall be substituted. 

15. To Item No. 141 the following shall be added, name- 
ly:- 

" toy cannons, air guns and air pistols for the time being excluded, 
in any part of B1,itish India, from the operation of all the prohibitions 
and directious contained in tho Indian Arms Act, 1878; and bows aiid 
RrrOWS ". 


